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November,
and

1906 have since been finalised;

(b) if so, whether these draft rules have
been amended and when they are likely to
come into force?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.

(b) The formal notification for amendment
of the Prevention of Food Adulteration Rules,
1955 has been sent to the Press for publication
in the Gazette of India. The amendment rules
will come into force immediately from the
date of publication of the notification in the
Gazette of India except three clauses, one of
which shall come into force after one month
and the other two after six months from that
date.

PROSELYTISM  AMONG  SCHEDULED
CASTES AND TRIBES

1362. SHRI JAGAT NARAIN : Will the
wafaa wifaat an wagfaa sfaw
afaat & av ofvamm
1362, =1 AT AT FI qATA
weam WY A7 A A F7 #9490 fF :
(%) 711 12w & & awafEa
et Aar srawfa afaw el &
A ¥ o afeadw w7V T & A9
FIAAT AT A7 TTAA FTA & FT
Fef=a  anfaal # gaa 7 FaaiEd
anfew stcfat & @i wrad qfvadd
gfax o oTm 2 #w
(=) afzzi, a1 dar FEA qINT
FI4 & AT T F ST T AR I
TEMT F137 FF (A0 F7q 327 #1
e w1 27

Minister of SOCIAL WELFARE be pleased
to state :

(a) whether it is a fact that as a result of the
legal distinctions between the persons
practising  proselytism
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among the Scheduled Castes and those practising
it among the Scheduled Tribes, the members
of Scheduled Tribes have been proselytized in
large numbers as compared to the members of
Scheduled Castes; and

(b) if so, what are the reasons for making
such legal distinctions and whether
Government propose to take steps to remove
these distinctions?!

A weam  fawm S q@E qan
THMA AT W IYAAT (AT Fo dto
U@ ) (F) NI AEFTT -
gfwa sufadi o smafes aifa
il Fow o gt e § ofc
afqa g gl gwE owfra 9@
FAl OB |

(@) wswgfaa afew sfagt &1
Jead afaFre aerfa fafass -
fa% wa, aFgeq F o @t
Mg qvF AT FTF F aF aar
arfas qawar § owEre o7 e
T g, e wagfew owfrai o#r
sead fegrg aar foa oifas fafagt 5 mfa
HITIHTEAS  HTET 5 A8 TAT 7 TR
AT F FIT TEE T qEwmEl
AT 70 T 21 I 9FAg
gdiA #EE f& wfas faay ari
fam w1 4 w@iftr ow AT
e g, wats  sgfes snfew afagy
F1 TeAE FTAH OTET AH 3

. ﬂ-‘-_rl'[f?ﬁ AT Ay EEGIRD
arfen sfaat &1 == F99 arr s
F1IAOGT  F94 KT 99 TH AEG
TAT & AT "EAl ®) weagfaa it
aar smgta arfew afaar s (g95-
) fada®w, 1067, T GpEns
afafa ¥ s 29 mmfaw az faag
T OFAT 9T AT R qwAr ¥ g
qE R
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LTHE DEPUTY MINISTER IN THE
DEPARTMENT OF SOCIAL WEL-FARE
AND IN THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI J. B. MUTHYAL
RAO) : (a) The Government of India do not
collect statistics about conversion of
Scheduled Castes and Scheduled Tribes from
one religion to another.

(b) The Scheduled Tribes are specified on
the basis of primitive culture, a distinct social
organisation, lack of contact with other
sections of population and geographical
isolation whereas the Scheduled Castes are
specified on the basis of handicaps suffered as
a result of the traditional practice of
untouchability in the caste hierarchy of the
Hindu and Sikh religious systems. Thus it will
be observed that religion professed by a caste
is an important element in determining the
Scheduled Castes, whereas it is not so in the
case of specifying Scheduled Tribes.

2. The question of revising Orders
speciflying the Scheduled Castes and
Scheduled Tribes is now before the Joint
Committee of both the Houses of Parliament
on the Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill, 1967, and
as such the matter is not within the
competence of the Government at this stage.]

W A wafw wmaE

1363. S} WRY FRAN : FqT @R,
gk dwA st we fasm 55 @7
AT FT FOT FA F '

(%) % & 5@ aww 3o fraw sdfs
FERATH AT ATATE

(g) & somrl aw AeEeEt
TNy F o fFay Tl oY are-
YaFaT § HIT W awy I FEAY I
IR AR
() afz FE =i @ X U
% ford T wETE ST WY d?

[ ] English translation.
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CIVIL HOSPIALSIN THE COUNTRY

1363. SHRI JAGAT NARAIN : Will the
Minister of HEALTH, FAMILY PLANNING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the present total number of civil
hospitals and dispensaries in the country;

(b) the number of doctors required to run
these hospitals and dispensaries, and the
number of doctors who are working there at
present; and

(c) the steps that are being taken to meet
any shortage?!

wreen, qfvare fadwa st s G
WAy | sy (s Ao o wfa) ¢
() S (7) g T A A AR
YT AN g2er 9T Vg & AT |

(m) fafrer svl § gfvad s@a-
ST AGHE AT 11,500 B 75 T

t{THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and (b)
The information is being collected and will be
laid on the T«ble of the Sabha.

(¢) The number of admissions to the
medical colleges has risen to about 11,500
annually.]

NARMADA WATERS DISPUTE 1364. DR.
BHAI MAHAVIR : SARDAR RAM
SINGH :

Will the Minister of IRRIGATION AND
POWER be pleased to refer to the answer to
Unstarred Question No. 435 given in the
Rajya Sabha on the 30th July, 1968 and state :

(a) the efforts being made by Government
at present to solve the Narmada Waters
Dispute between the States of Madhya
Pradesh, Maharashtra and Gujarat;



